CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ihis the 13th day of June, 2003
{Vacation Bench)
HCON’BLE SHRI GOVINDAN 3, TAMPI, MEMBER (&)
Y.C. Jain
5/0 {(lLatse) Shri Gangadhar Jain
PFrincipatl Kendriya Vidyalaya Mo.2 Jhansi (Retd.)
LR ADEVICERT
{By Advocats : Shri MoK, B}‘lardw’aj}"
Yarsus
Union of India & Ors
i. The Secretary,
Minnistry of HRD Deptt. of Education
{5.E. & H.E.), Shastri Bhawan,
New Deihi-11GGG1Y.
2. The Chairman
K.V.5., Snastri Bhawarn,
Elo~ M Ve &
niew LS il
) T - P e S
3, ine Commissioner,
Keridriya Vidyalaya Sangathan,
18, Instituticnal Area,
Shaheed Jeel 3ingh Marg,
New Delini-1100G18.
4, shri Puran Chand
Depuly Commissioner (Admn., )
KVS, New Delhi.
s W RBBOOHdERLE
ORDER (ORAL)
GOVINDAN S. TAMPI, MEMBER (A} :
Hearag Shri M.K. Bhardwaj, lsarnsad counzel for
the applicant.
Z. H& &aggrieved by the Grder F.B8-54/83-KV5{Vig)
dated Z4.7.2000 passsed by the Commissioner treating

@ perica  of suspension of the app
7.12,18838 to 29.17.1981 as "Dies-non”.  Shr

gairned counsal points out that this order has Lbsen

e, which is not a competent

—

igsued Ly the Commissic

r

authority for this purpGse. He states that his appeal
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